CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0A No.461/98
Tuesday the 24th day of March 1998,
-CORAM

HON'BLE MR A.V. HARIDASAN, VICE CHAIRMAN
HON'BLE MR S.K. GHOSAL, ADNINISTRATIVE MEMBER

P, Murugesam

S/e R Perumal Aasary
C&W Khalasi under CWS Southern Railuay
Erode, Doer No, 43, Arumikkara St.,
Kellampalaiyam, Erede 2. esofpplicant,
(By advecate Mr B,Gopakumar)
Versus

1. Union of India represented by

the General Manager

Southern Railuay
Madras=3

2. The Divisienal Railuay Manager
Seuthern Railuay
Palghat,

3. The Chief Medical Supdt
Southern Railway, Palghat, .+ .Respondents

(8y advecate Mr PA Mohammed)

The applicatien having been hesard en 24th March 1998,
ﬁhe Tribunal en the day delivered the fellowing: :

ORDER

HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN

Applicant while werking as C&W Khalasi was téken
seriously ill w.e.f. 22.12.94 and is under centinuous
treatment théraafter. He has now been adjudged unfit for
all classes cF;gmpi@ymeﬁt; Hewever, the conditien prevailing
is that he is not getting anything by way of pay and allowances
er pensien, The applicant made repeated representations
for settlement of hf@rclaim for granting him invalid pen-
sion, His representatians at Annexure A3 & A4 have net yet
been dlSp@SBd ef . Under these circumstances, the applicant
has filed thls appllcatlmn for a directien to respondents
2 & 3 to censider his representaticn and diSpose ef the

same in accordance with lauw,
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2. When the applicatien came up fer hearingqteday,
learned ccunsel fer the respendents stated that the
applicént has not made any clear representatien giving
all relevant partiéulars to the competent autharity

té apply his mind and pass orders, He further submits
that if the applicant now makes a cemprehensive
reﬁrésentafion giving all details te the second
respondent, ‘8he second respendent would censider the
same in accordance with law within the time stipulated
by the Tribunal. Learned counsel for the applicant
submits that the applicant would be satisfied if such

a direction is given,

3. In the result, uwe permit the applicant te make a
consolidated representation to the secend respendent
within tuwe weeks from today and direct the second
respondent that if sucﬁ a representatien is received,
the same shall be considered by him in accordance with
rules and instructions on the subject and give a speaking
order to the applicant within ene month frem the date
receipt efthe representation,
The 0A stands disposéd of .
No order as to costs,

Dated the 24 March 1998,

' (A.V.HARIDA3AN)
RATIVE MEMBER YICE CHA IRMAN
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LIST

OF __ANNEXJ RES

Annexure A3:

Annexure A4:

Representation dated 4.10.1997
submitted by the applicant before
the third respondent.

Representation dated 30.11.1997
submitted by the applicant before
the second respondent.



